L4
: .,

. -

\"A-

IN THE CENTRAL SDMINISTRATIVE TRIBUNAT, HYDERABRAD BERCH a7 HY'DE
0.A.N0. &/7 /93

Date of Order:'6/7-93
Betweent )
. o

o 1. Divi®ional Failway Menager, (L3)
' Soutn Ceutral Railway, Secunderabad,

2. Permonent "oy Incooctor (Con)
S.C.Rly, Secunderabad.

3. Chiefi Signal Inspector,
+ Signal & Telecommunication Ibpartneﬂt
S.C.Rly, becunderabad

.o Applicarts,

and
1. prchre Foyian.
2. Presiding Officer, Labour Court,
Narayanaguda, A.PF,Hyderabad.
| . AResponaents.

-qu the ApplicantsL Mr, N.I.DEVI&J, SC for Rlys,
For the Respondents. ' .a

CORAM3 | L
THE HON'BLE Mz, JUSTICE V.NEELADRI.RAO : VICE CHATIRMAN

AND
THE HOW'BLE MR.P.T.TIRUVENGADAN & MEMBEY.(ADMT)
The Tribunal made the following Order:-

Admit. The operation of the order dated 11—3-92
in C.M.P.No, {6 /83 is suspended until further orders.
Issue notice to the Respbndents.

Post the case on 6,9,93,

Dy ﬂiﬂa'v']hw(j

To

1. The Dav131onal Railway hanager (B. G) 8. C.Rly, Secunderabad.

2. The Permanent %Way Inspector (Con) $.C.Rly. Secunderabad.

3. The Chief Slgnal Inspector, Signal & Telecommunication
Department, 5.C.Kly, Secunderatad.

4. The Presiding Officer, Libour Court, Naravanaguda, Hyderabad.

3. One copy to Mr.N.R.Devraj, SC for Rlys. Car.Hyd.

6. One copy to Mr, -
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« One spare copy. | j
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R TYPED BY COMPARED BY

CHECKED BY ~ APPROVED BY .

TN THD CENTRAL ADMINISTRATIVE TRIBUNIL
HYDERZBAD BENCH AT HYDERABAD

THE HON'BLE MR.JUSTICE V.NEELADRI RAQC -
VICE  CHZIRMAN

' AND

THE HON'BLE MEJA.B.GORTY : MEMBEK(AD)

END
THE HOM'BLE MR.”

.

.CHAMDRASEKHAR REDLY .
'  MEMBER(J)

AND

. | THE HON'BLE MR,P.T.TIRUVENGADAM sM(A)

‘Dated 3 6042/'_1993

— . _
ORDEF/ JUBGMENT

0.a.No, 4/7/?3'
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Admitted and Interim directions
issued

Allawed

Dispdsed of with directions

df Ordered ﬂjﬁx\ :B

No order as to costs.
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